L4
E
i

=y

171 I i
) P ':F".-'._h__.' H - .-._" - "'r-"‘.-.-l""'l'
(Open Court)
L -
J
L"‘ =

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH

s

ke,

: Dated,Allahabad, this 30th Jaﬁuary,2001

CORAM : Hon'ble Mr.S.Dbayzl, Memberlh)-
Hon'!ble Mr,Rafigq uddin, Member (J)

original application No.1494/2000

Brijendra Singh s/o shri Badan Singh
"at present posted as District Magistrate,
Banda 7
esseesesApplicant

Counsel for the applicant : Shri Suresh Singh

VERSUS

- —

1, vnion of India through Secretary,
Pepartment of Personnel, New Delhi

2, UUnion Public Service Commission through

Secretary, Dnion Public Service Commnission,
New Delhi

3. State of Uttar Pradesh through Chief Secretary
Government of uU,P,, Lucknow,
& 2 & 8 @ Respondents

Counsel for the Respondents @

ORDER (open court)

( order by Hon'ble Mr,S.Dayal, AM)

contd, ..p/2




20.1.2001

Hon'! ble Mr.S.Dayal, AM
Hon'ble Mr.Rafig uddin,IM

Shri Suresh Singh, Learned Counsel for the
applicant, Learned Counsel for the applicant

has presented his argument for admission.

we find that the applicant has challenged
‘ | non-selection of the applicant to the I.A.S.
from 1991 to 1996 and seeks review the case of
the applicant for promotion to the I.A.S. with re-
ference to the aforesaid years in which he was not

selected,

!

It has been mentioned in para 4 that the

applicant has already filed 0.,A.741 of 1996
challenging the recommgndation of Selection
Committee which was held in 1996, Now through
the present 0,A, what has sought tﬁ be challenged
is the D.P.C. held in the earlier years as well
as this year, This is not maintainable as it

is barred by limitation,
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